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Income-tax

sy (E. mo.zoajilafss.zra II): In continu ti
Notf%lcation No.5618 (F.No, 203/246 /B0-ITA.II) d
ereby notified for genaral inférmation that the
ntioned below has been approved by Department
o1dgy, New Delhi, the Prescribed Authority for ¥
clavse (1i) of submsection (L) of section 39 (TH
of the Income-tax Act, 1561 read with Rule 6 of
1962 under the cateqory "In tltution” sungect to
onditiongs= :

i) That the Mahare { Sewa Saniti, Warora
separate gccount of the sums recezvsd
"scientific rescarch.

o0

*

It

of thig Offch

tod B.2.1984, it is
Institution

E{ Science & Tech~
e purpnses of

irty five/one/twa)

he Income-tax Rules,

the follawing

Jill maintain a .
by it fnr .

That the said Institute will furnish
its scientific research activities to
Authority for every flnanc1al year in
laid cdown and intimiated to them far +
30th April each year.

3ii) That the daid Institute w111 vubmit t
Authority by 30th_June each yesr a c¢o
~annhual accounts showing their totalin
and balance sheet showing. its assets
.copy 6f gach of these documents to th
Commissioner of Income=-tax.

iv) That the said Institute will apply to
Direct Toxes, Binis stry of Finance (Der
New Delhi, 3 months in gdvance beforo
approvel for further extension. Appllc
after the date of exolry Qf apprvvul 4
be re3ectem '

i)

¢

atid

. Maharagx Sewa 5am1ti Lararu, ﬁt & Post:
Warora, Dist: Chandrapur ( Mgharashtrs )

This Notifzcatzon 4s effective for o pﬂxﬁ
from 20.5.1985 to 31.3. 1988. :
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( Girish E@ve

T  Under Secretary to the Gav&
X for&arded Eni-
1.A41 Commissioners of Incomd-tax (2 copias}.
2.0ir. of Ins. IT & Audit/Inv./Specisl Inv./RGSE
Intellzgence/ﬁecoverv/P&PR New Delhi.
Dbe, of G & M Services IT, Mata Sundri Lane,-ﬁ
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_uch forms as may be
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7. 0f their audited
Fme and expenditure
abilities with a

concorned,

Lntral Rozrd of
artment of Revenue)
he expiry of the
ationg received

are lzab1e to

Anandwan,'via:

od of yearv '
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k‘4 The Secy., Deptt. of Science & Tech., Tech.
New Delhi, w.r. to their O.M.No.1/498/83-TU.V
3.The Joint Secy. & Legal Advisor, Min, of Law,

6.The Medicasl - rector, Mahgr0q1 Sewa Semiti, W

. Anancwan, Via: Vdrora, Disb: Chandr: par { Hah

7.Comptroller & Auditor Ceneral Of India (50 co

g.Bulletin Soctxcn of D.I. {P&FR}, N@§<9e%hm

&
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Bhavean,New Mehrouli Rd.
. datedlé 10.&985.
e 981 hl . :
cra, At & ngt
rashtra _
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